FORMA
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SRI RAVICHANDRA TEXTILES PRIVATE LIMITED
RELEVANT PA

. | Name of Corporate Debtor SRI RAVICHANDRA TEXTILES PRIVATE LIMITED

2. | Date of incorporation of Corporate Debtor | 28-04-2010

3. | Authority under which Corporate Debtor Registrar of Companies Vijayawada
is incorporated/registered

4. | Corporate Identity No. / Limited Liability | U17120AP2010PTC068160
Identification No. of corporate debtor

5. | Address of Registered Office and Principal | FlatNo.2, Saiprakash Apartments Ground Floor, 15t Lane,
Office (if any) of the Corporate Debtor Vidya Nagar, Guntur, Andhra Pradesh, India, 522007

6. | Insolvency Commencement Date in 10-06-2024 [date of receipt of the Hon’ble NCLT
respect of the Corporate Debtor order by email dated 12-06-2024]

7. | Estimated date of closure of Insolvency | 07-12-2024
Resolution Process [based on the Hon'ble NCLT order dated 10-06-2024]
8. | Name and registration number of the Kalvakota Venkat Narsinga Rao
Insolvency Professional acting as interim | IBBI/IPA-001/IP/P-01361/2018-2019/12130
resolution professional AFAs Valid until: 28-09-2024
9. | Address and e-mail of the interim Flat No. 103 Balaji Vishwam Vihar Apartment,
resolution professional, as registered Madhuranager, Ramanthapur, Hyderabad- 500 013
with the Board TS. Mobile: 9550142087
Email: kvnrassociates@gmail.com
10.| Address and e-mail to be used for Flat No. 103 Balaji Vishwam Vihar Apartment,
correspondence with the Interim Madhuranager, Ramanthapur, Hyderabad- 500 013
Resolution Professional TS. Mobile: 9550142087
Email: cirp.sriravichandratextiles@gmail.com
11 [ Last date for submission of claims 26-06-2024

12.| Classes of creditors, if any, under clause (b) | To be identified based on the Books of
of sub section (6A) of section 21, ascertained | accounts of the Corporate Debtor
by the Interim Resolution Professional

13{ Name of Insolvency Professionals identified Not applicable at present
to act as Authorized Representative of Creditors
in a class (Three names for each class)

14.| (a) Relevant Forms and Web link: htﬁfs://ibbi.gov.in[home/downloads
(b) Details of Authorized Representatives | Physical Address: Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the SRI RAVICHANDRA TEXTILES PRIVATE
LIMITED on 10-06-2024. [based on the receipt of the order dated 12-06-2024]

The creditors of SRI RAVICHANDRA TEXTILES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 26-06-2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.A financial
creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional.

Sd/- Venkat Narsinga Rao Kalvakota

IBBI/IPA-001/IP/P-01361/2018-2019/12130

Date and Place: 15-06-2024, Hyderabad.
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IKF HOME FINANCE LIMITED
Filot Mo 30VA Eur'.u'::f No B30, My Home Twilza, 11th Fleors, Diamond Hills,
D220 32K Y GIS Substation, APIC Hyderabad
Enowledge City, Raidurg, Hyderabad-081, Fh; 040-234 12083,

POSSESSION NOTICE

{As under appendix IV READ WITH RULES(1) a3 Security Interest Enforcement Rubes, 2002)
Loan Account No: LNMRGO1022-230007 265 RELEVANT PARTICULARS
Whieneas the undersaned being the Authonized Officer of the IKF Home Finance Limited under the . | Name of Corporate Debtor SRI RAVICHANDRA TEXTILES PRIVATE LIMITED
Securifizabon and Resonsbuction of Financial Assats and Enforcament of Sscunty Inlerast Al 2. | Date of incorporation of Corporate Debtor | 28-04-2010

002 and in exercise of the powers confered under section 13 (12) read with Rule 3 & 3 of the 3. | Authority under which Corporate Debtor | Registrar of Companies Vijayawada

Secunty Inlersst (Enforcement) Bufes, J002 ssued & Demand Notice dated: 01042024 calling is incorporated/registered

upon Borrower Srl. Chandra Shekar Polepaka, 5/o, Polepaka Ramulu, and 2) Smt Polepaka 4. | Corporate Identity No. / Limited Liability
Rajitha. Wio.5ri. Polepaka Chandra Sekhar, H Mo, T-8-T98/2, Phase 1, Srram Negar Colony, Identification No. of corporate debtor
Mear Lille Lamps Church, Nakgonda Town, Nalgonda Disl, Telangana - 508001 and Abso 58573, 5. | Address of Registered Office and Principal
Vaneparihy, Sheligouraram, Malganda, Telangena - 508210 a5 the BorroweriCo-Borrower i Office (if any) of the Corporate Debtor
rapay 1he autstanding  amount mentioned in the notice belng Rs.11,16,578- (Rupees Eleven 6. | Insolvency Commencement Date in
Lakhs Sixteen Thousand Five Hundred Seventy Eight Only) due and payabie a5 on 23.03 2024 " [ respect of the Corporate Debtor

Ingether with nlarest, penal inferast, changes  coslsate, within 60 days fram the date of sald nolice. _

The borrowes, having faded o repay the amund, nobos is hereby givan b the barmoser, In particulas 7 Ezt;r;itt?aodnd;rtgczgglosure of Insolvency
and the public, in general, thet the undersigned has taken peesessan of the property described T

herein below in exarcise of powers confarred on him under section 13(4) of the said Act read with | | 8. [ Name and registration number of the
nule B ofthe said Rules an this 13.06.2024 Insolvency Professional acting as interim
The boerower's attantion is invitad tn the provisions of sub-section {8) of Section 13 of the act, in resolution professional

respect oftime avallabile, to redesm the secured assats. 9. | Address and e-mail of the interim

The Barawer, in particular, and the public, in general, are hersby caulioned not to daal with the resolution professional, as registered
proparty and any dealings with the proparty wll ba subjact bo the charps of the IKF Home finance with the Board
Lirmited, for an amount of Re.11,16,578 (Rupees Eleven Lakhs Sixteen Thousand Five
Hundred Seventy Eight Only) dus and payabls as on 29.03.2024 fogether with nlbares], penal 10.
mberest, charges, costs, etc, thereon.

SCHEDULE OF THE PROPERTY

Cpen Houze Piot Mo, 34, within Survay No. 1284, comprizing area as per Plan 244 00 5q. Yds. =
204,61 Sq. Mirs, {172 share Released Area 122.00 Sq. Yrds) inside Residential Zona, and 1.
Baunded by, Maorth; Plot No. 35, South: Piot No; 33, East: 25" Wide Road, West: Plot ko, 20, 12.
Situated 21 Ward No. 7, Biock WNo. 9, Srramnagar Colony, Snalabal Hio, Panagal Area, Nalganda
Torwn, Mandaland Dist, Makyonda and More Pasticulary describad in the plan anneed herewith,
gad within the local limits of Town Municipality, Kahgorda and within the Registration distrct and 13|
Zub-District Maigonda, and the said Fiok of Lard is not assigned Land within the meaning of AR
Assignad Lands [Prahibfion of Transfers)Ack, Mo 3 of 1977 -and it doas not belong o or under
Morigane to Govl. Agencies/ Underakings, and the said Plat of land is hers by Intendad to be
g0k free from allenmmhrmgf_sr; charges and demanu:ls-.:.'natsm'.'m.

T T T T T E————— T TS T

Date: 13.06.2024, Place: Nalgonda Sdi- Authorised Offices, IKF Home Finance Lid |

PUBLIC NOTICE (FORM-C)

[Under rule 9(1) of the Insolvency and Bankruptcy (Application to
Adjudicating Authority for Bankruptcy Process for Personal Guarantors to
Corporate Debtors) Rules, 2019]

FOR THE ATTENTION OF THE CREDITORS OF SHRI GATPA SRIKAR
(Personal Guarantor of Anna Eco Logiks Private Limited)

1. Notice is hereby given that the National Company Law Tribunal, Hyderabad has
ordered the commencement of Bankruptcy Process, against Shri Gatpa Srikar son
of Shri Purnachandar Rao, residing at Flat No.202, 2nd Floor, Ganesh Towers,
Bagh Lingampally, Barkathpura, Hyderabad-500027, on 12.06.2024.

2. The creditors of Shri Gatpa Srikar are hereby called upon to submit their claims with
proof on or before 22.06.2024 to the Bankruptcy Trustee at Plot No.1, SLV Bhavan,
D.No.1-2-597/1/4&5, Barafbagh Colony, Lower Tank Bund, Hyderabad-500029.

3. The last date for submission of claims of creditors shall be 22.06.2024.
The creditors may submit their claims through electronic means, or by hand or
registered post or speed post or courier.

Additional details of the bankruptcy trustee :

Mr Golla Ramakantha Rao, Address: As above

Email: gollarama@yahoo.com | Mobile: 7032808974

Regd No. IBBI/IPA-003/IP-N00310/2020-2021/13364

Date: 15.06.2024 Sd/- Golla Ramakantha Rao
Place: Hyderabad Bankruptcy Trustee
Note: Submission of false or misleading claims with proof shall attract penalties or
imprisonment in accordance with the provisions of the Insolvency and Bankruptcy
Code, 2016 and any other applicable laws.

FORMA
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SRI RAVICHANDRA TEXTILES PRIVATE LIMITED

NIVARA HOME FINANCE LIMITED & nivara

Corporate Oifice’ o, 22, 23, 24 25101/3. 3xd Floar, BNR Complea, SR Rama Layou
J P Hagar TTH Phasa, QPP RBYE Layout, Bengalusy, Karnataka SR007E,
DEMAND NOTICE
Under The Provisions of The Securlisation and Reconstruction of Fnancial Assets and Enforcement of
SecuribyinterestAct 2002 ( The Acf ) and The Secany Imerest (Enforcement) Rules, 2002 [ The Rules")
The undersigned being the authonzed officer of Nivara Home fingnce Lid urder the Act and in
{exarcise of powers conferred tnder Section 13 {12) of the Act read with the Rule 3, issued
Demand Notice(s) under Section 13(2) of the Act, calling upon the fallowing Dosrower(s) to
repay the amount mentoned in the respective notices) within 60 days from the date of recaipt
of the said nobica. The undersigned reasanably befmves that bormowear(s) isfare avaiding the
sarvice of the dermand nodice(s), therefore the senvice of rotice Is baing effected by affixation
and publication ag per Rules. The contents of demand nofice(s) are axdracted herein below;
Name of the Borrower(s) Demand Notice Date & Amount
1. NARENDER SARA 2. SANGEETHA SARA Rs. 3,27.074/- (Rupees Three lakh
3. ARUN KUMAR POLOJU 4. NARENDER SARA | Twenty seven thousand sevenly
Home Loan Aceount No, NHCVNPRMODD1E4E four Only) as of 10.06.2024

Description Of Immovable Property | Properties Merigaged
All that Howse Mo 4-32/1, on Dpen Plot, towards Eastern, Part in Survey Mo 131,
Admeasuring 62 5q. Yds, or 51,83 Sq Mirs, oul of 168 Sg Yds, with A.C.C. Plinth area
100 sq. Feel, Situaled at Quithubullapor Village, and Gram Panchayal, Abdullurmet
Mandal, Ranga Reddy District, and bounded by; Morth: 3° Passage & Open Plot of
Devagree Bala Narsimha; South: 20' Wide Road; East. 20" Wide Road; West: open Flol
Towards Middle Part,

Name of the Barrower(s)
1. PARVATHI LALITHA

Central Bank of India

IKF

Home Financs

Regional Office, # 5th floor,Standard building, Bommidala complex,
Near collectorate, Guntur-522004, Ph: 0863-2227736

SHORT NOTICE INVITING TENDER

The Central Bank of India invites tenders from eligible bidders for "Proposed furnishing
work of Interiors of Tirupathi Branch, “. For a detailed Notice Inviting Tenders, visit the
webpage- https://lwww.centralbankofindia.co.in/en/active-tender

AND/OR on https://centralbank.abcprocure.com/EPROC/.

The deadline for submission of tenders is 05.07.2024 at 3:00pm

Regional Head, Regional Office, Central Bank of India, Guntur
Contact Person: 1) M .Seshagiri Rao, Chief Manager Mobile:9652932312
2) P. . Prabhu Kiran, Manager Mobile:8688819091

Lumninng Sverise, Besid

U17120AP2010PTC068160

Flat.No.2, Saiprakash Apartments Ground Floor, 1St Lane,
Vidya Nagar, Guntur, Andhra Pradesh, India, 522007
10-06-2024 [date of receipt of the Hon’ble NCLT
order by email dated 12-06-2024]

07-12-2024

[based on the Hon'ble NCLT order dated 10-06-2024]
Kalvakota Venkat Narsinga Rao
IBBI/IPA-001/IP/P-01361/2018-2019/12130

AFAis Valid until: 28-09-2024

Flat No. 103 Balaji Vishwam Vihar Apartment,
Madhuranager, Ramanthapur, Hyderabad- 500 013
TS. Mobile: 9550142087

Email: kvnrassociates@gmail.com

Flat No. 103 Balaji Vishwam Vihar Apartment,
Madhuranager, Ramanthapur, Hyderabad- 500 013
TS. Mobile: 9550142087

Email: cirp.sriravichandratextiles@gmail.com
26-06-2024

To be identified based on the Books of
accounts of the Corporate Debtor

Central Bank of India

Regional Office, # 5th floor,Standard building, Bommidala complex,
Near collectorate, Guntur-522004, Ph: 0863-2227736

SHORT NOTICE INVITING TENDER
The Central Bank of India invites tenders from eligible bidders for "Proposed furnishing
work of Interiors of Guntur Branch, “. For a detailed Notice Inviting Tenders, visit the

Web page- https://www.centralbankofindia.co.in/en/active-tender

AND/OR on https:/icentralbank.abcprocure.com/EPROC/.

The deadline for submission of tenders is 05.07.2024 at 3:00pm

Regional Head, Regional Office, Central Bank of India, Guntur
Contact Person: 1) M .Seshagiri Rao, Chief Manager Mobile:9652932312
2) P. |. Prabhu Kiran, Manager Mobile:8688819091

Demand Notice Date & Amoun!

Rs. 5,78.114/- {Rupees Five lakh
2. PARVATHI LALITHA seventy eight thousand ane hundred

Home Loan Account No. NLPMDCGHLDD10123| and fourteen Only) as ol 10.06.2024

Description Of Immovable Property / Properfies Marigaged

Second Schedule - Description of Property : All the Piece and Parcel of land and
Building Bearing Situaled at Yawvapur Grama Panchaythi and Village, Toopran
| Muncipal, Medak District, Telangana. Comprizsed in Sy. Mo, 6371/A, Land Measoring an
| Extent of 180 Sq. Yards. Bounded on the : North: Open Plot of Panjala Narsa Goud
South: House ol Manne Sujatha East: 8 Feels Wide Road West : Land of Vatyakula
KightaReddy A
The borrower{s) ane hereby advised to comply with the demand noficeds) and io pay the demand
armour menfioned herin and hersinabove within b0 Gays trom the date of Bes. pubscation
togesher with applicabds interest, additional interest, bounce chammes, cost and expenses till the
date of realzation of payment. The borrowen{s) may note that Mivara Home fnance Lid is &
secured creditor and the loan faciity avalied by the Boerower(s) is a secured debt aganst the
immovahle proparty proparties baing the secunad asset(s mortgaged by tha bormower(s). Inthe
evant bormower(s) are fafed fo discharge their liabilties i full within the sthpulated ime, Mivara
Home finance Lid shall be entitied to exercise & the nights undar Section 13(4) of the Actio take
possession of the secumd asset(s) including but not imited fofransier the sama by way of sale or
by invoking any other remedy avalable under the Act and the Rules thereunder and regize
payment. Nivara Homa finance Lid i also empowered o ATTACH ANDADA SEAL the secured
asset(s) before enforcing the right to sale or transier Subsequant fo the Sale of the sacured
assetls), Nivara Home fimance Lbd aiso has anght to infiate separate iepal procesdngs to recover
the balance dues, in case the value of the marigagad properbes sinsuthcent B0 cover the duas
payahleto the Mivara Home finance Ltd. This remedy is in aoditon and independent of all the other
remedies available to Mivara Home finance Lidundsar any ofer law The atienton of the
borroweris) & invited 1o Section 1308) of the Act, in respect of ime avafable, 10 redeem the
secured assefs and further to Section 13(713) of the Act whemsby the bomowens) are
restrained prohibited from disposing of or daaing with tha secured assel(s) ortransferming by way
tof sale, laase or otherwise: (other than in the ordinary course of business) any of the sacured
[ asset{s), without prior written consent of Nivara Home finance Ltd and non=compliance with the
ahove is an ofence penishable mnder section 23 of the said Act. The copy ofthe demand noticels
avallable with the undarsigned and the borrowiar(s) may, if they so desire, can coliact the same
fromthe undersigned on any working day duning normal office hours.

Place; dndhra Pradesh Date: 15.06.2024

Registered Office : 19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001,
www.aubank.in

LOAN AGAINST GOLD - AUCTION NOTICE ON “AS IS WHERE 15" BASIS
The below mentioned borrowen's have been issued notices 1o pay their outstanding

Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Last date for submission of claims

Classes of creditors, if any, under clause (b)
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

Name of Insolvency Professionals identified
to act as Authorized Representative of Creditors
in a class (Three names for each class)

14.| (a) Relevant Forms and

(b) Details of Authorized Representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the SRI RAVICHANDRA TEXTILES PRIVATE
LIMITED on 10-06-2024. [based on the receipt of the order dated 12-06-2024]

The creditors of SRI RAVICHANDRA TEXTILES PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 26-06-2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.A financial
creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class [specify class]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional.

Sd/- Venkat Narsinga Rao Kalvakota

IBBI/IPA-001/IP/P-01361/2018-2019/12130

Date and Place: 15-06-2024, Hyderabad.

Registered Office : 19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001,
www.aubank.in

LOAN AGAINST GOLD - AUCTION NOTICE ON "AS IS WHERE 15" BASIS
The below mentoned borrowery's have been issued notices to pay their outstanding
amounts towards the loan against gold facilities availed from AU Small Finance
Bank Limited ("Bank"). Since the barrower/s has/have failled to repay his/their
dues, we are constrained to conduct an avction of pledged gold items/articles
on 21 Jun 2024 between 11:00 AM - 3:00 PM (Time) at below mentioned
branches according 1o the mode specified therein. In the case of deceased
borrowers, all conditions will be applicable to legal heirs. Please note that in
the event of failure of the above auction, the bank reserves its right to conduct
another auction without prior intimation
E-Auction Branch Details (E-auction will be conducted by using Weblink
hitps://gold.samil.in)

ACHAMPET - 24660000285640 24660000399135 | ARMOOR -
23660001625476 23660001697779 23660001749583 23660001749973
23660002397786 24660000246004 24660000261775 | BANSWADA -
2366000111819 23660001121254 23660001121604 23660001141766
23660001622832 23660001648453 23660001723392 23660001730558
24660000298355 | BHUPALPALLY - 23660002259457 23660002272262 |
BODHAN - 23660001948395 23660002191813 | GAJWEL - 23660001 607611
23660001668594 23660002209013 23660002233536 23660002294750 |
HANAMKONDA CIRCUIT HOUSE ROAD - 23660001633221 2366000202952
| HANAMKONDA KUC ROAD - 23660001169583 23660001172397
23660001611543 23660001615045 23660001623530 23660001646606
2366000164967 23660001650798 23660001 667466 23660001974218
23660002025998 23660002234314 236600022847649 24660000388546
24660000415127 | HUSNABAD - 23660001126505 | HUZURABAD -

L
SMALL
FINANCE
BAME

Not applicable at present

Web link: htg)s://ibbi.gov.in/home/downloads
Physical Address: Not Applicable

-, Authorsed (Hces
NIVARA HOME FINANCE LIMITED

MALKA POWER PRIVATE LIMITED Hinduja Housing Finanace Limited

- ) amounts towards the loan against gold facilities availed from AL Small Finance Registered Office: 7th Floor, &) . . ) . ) )
SnuUpM L TRLE% 220000 1 Bon .- RO it S<OOANTIbIONY Bank Limited ("Bank") Sincg the bgljrrI:IWEF." 5 has/have failed to repay his/their Minerva Complex 94, S.D. Road, HI ; Corporate office at 167-169, 2ND Floor, Little Mount, Saidapet, Chennai - 600 015, Tamil Nadu, India
23660001 710706 23660002183809 23660002228996 236600022854 77 : : - : ' HINDUJA Regional Office at Hinduja Housing Finance Limited, 2nd Floor, T19 Towers, Karbala Maidan,

dues, we are constrained to conduct an auction of pledged gold items/articles Secunderabad TG 500003 IN., India HOUSING FINANCE ona’ 7 JOWEIS, RdTh
3660002295118 | HYDERABAD- BANJARA HILLS - 23660001175612 | on 21 Jun 2024 hetween 11:00 AM - 3:00 PM (Time) iy i s CIN: U40108TG2012PTC081970 Ranigunj, Secunderabad, Hyderabad-Telangana-500003 www.hindujahousingfinanace.com
HYDERABAD- KUKATPALLY - 23660000819629 23660001586268 | | branches according to the mode specified therein. In the case of deceased [Pursuam;'nﬂ':%blmg-ggmpames APPENDIX IV POSSESSION NOTICE (forimmovable property)

borrowers, all conditions will be applicable to legal heirs. Please note that in
the avent of failure of the above aucton, the bank reservas (s right to conduct
another auction without prior intimation.

E-Auction Branch Details (E-auction will be conducted by using Weblink
https://gold.samil.in)

ADDANKI - 23660001 720607 23660002284200 24660000015570 | AKIVIDU
- 23660001286533 23660001654151 24660000210253 | ALLAGADDA -

23660001696331 23660001838025 | JAGTIAL - 23660001111773
23660001117043 236600011362586 23660001674993 23660001677137
23660001680431 23660001731436 23660002180154 2366000218271
23660002232638 | JANGAON - 23660001118981 23660001594713
23660001598955 24660000280629 | JOGIPET - 23660001125367
23660001657655 236600016876068 23060002209273 23660002297224

Whereas, the undersigned being the Authorized Officer of Hinduja Housing Finance Limited (HHFL) under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, Demand Notice(s) issued by the Authorized Officer of the company to the Borrower(s) / Guarantor(s) mentioned
herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay
the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security
Interest Enforcement rules, 2002. The borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of time available,
to redeem the secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings

(Incorporation) Rules, 2014]

BEFORE THE REGIONAL DIRECTOR,
SOUTH EAST REGION, HYDERABAD

In the matter of sub-section (4) of Section

13 of Companies Act, 2013 and clause (a)

of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014

23660002220621 | KOTHAGUDEM - 22660001107192 23660001636375
23660001670410 236600016647593 23660001754483 2366000203455
23660002178129 23660002187122 23660002228476 | MADHIRA -
23660001430173 23660001663663 23660002218855 23660002269318 |
MAHABUBABAD - 23660001093105 23660001168685 23660001175812
23660001520013 236600015862598 23660001635567 23660001635737
23660001640037 23660001656867 23660001669303 23660001669513
23660001680971 23660001754563 23660002191583 23660002239485
23660002273120 23660002274408 23660002295318 | MANTHANI -
23660001136606 23660001157696 23660001642523 | MANUGURU -
23660001146567 23660001521282 23660001612041 | MEDAK -
23660002177651 23660002242749 | MIRIYALGUDA - 23660001087667
23660001129340 2366000161339 2366000168343 23660002224483
24660000169568 24660000239198 | MOTHKUR - 23660001598675
23660001685034 23660001695533 23660001 700315 23660002226822 |

BHAVANIPURAM-VIJAYAWADA - 23660001651526 23660001774204 |
BOBBILI - 23660001617962 23660001702742 23660002212166
236600022155681 | GHIRALA - 23660001450404 23660001628271
23660001691440 23660001755461 23660001760211 | CHITTOOR - CB
ROAD - 23660001187039 23660001663803 23660001686030
23660001730238 | DARSI - 23660001587826 | GIDDALUR -
24660000278814 | GUNTAKAL - 23660001630976 | GUNTUR RUB -
23660001614857 | JANGAREDDIGUDEM - 23660001631544
2366000163156 | KADAPA - 23560001640377 | KAKINADA SURYARAD
PETA - 23660001146167 23660001187619 23660001666158 | KALYANDURG
- 23660002251942 | KANIGIRI - 23660002285677 24660000413331 |
KAVALI - 23660001100374 23660001534349 | KOVUR - 23660001115926
23660001138313 23660001146667 | KURNOOL - 23660001104187
23660001571106 23660001590780 23660001627063 23660001631424
23660001631494 23660001653693 23660001672826 23660001694794

section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extraordinary general meeting held on
3RD June 2024to enable the company to
change its Registered Office from “State of
Telangana” to “State of Chhattisgarh”.

Any person whose interest s likely to be affected
by the proposed change of the registered office
of the company may deliver either on the MCA-
21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature
of hisiher interest and grounds of opposition
to the Regional Director, South East Region,
3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar
Mandal, Ranga Reddy District, Hyderabad 500

24660000262644 | KAMAREDDY - 23660001 146917 23660001161068 AND with the property will be subject to the charge of HHFL for an amount as mentioned herein under with interest thereon.

23660001748374 2366000218782 23660002188980 23660002211698 | 23660001649971 23660001679703 23660002276994 23660002303075 | In the matter of Malka Power Private e bemand Notice Date and Date of

HAHIHH&E&H = EEEED{ID1 i .1 EQEE EEEEH m]-F 14551 3 Eﬁﬁﬁﬂﬂmf-‘rﬂﬂﬂ E‘? ﬁ.M’.ﬁLﬂPUHA.M - E:]-EED[]I:II'IEﬁ'Q'l 4 Eaﬁﬁﬂm-l TDDET& Eﬂﬁﬁﬂuﬂi?ﬂ‘l'ﬁ"ﬁa | Limited having its registered office at 7th No Name of the Borrower/ Co-Borrower/Guarantor/LAN Amount Possession
- Floor, Minerva Complex 94, S.D. Road,

24660000175987 | KHAMMAM - 23650001605904 23660001681800 ;;';EE';;:E;I;Eﬁi‘:‘i‘::;:f::ﬁ; Eg:gggg[; 1502; 1?3 ;g 2233%%%%?]21 igﬂ‘;gg Secunderabad TG 500003 IN, India MR RAJ KUMAR KAVALI R0 - No.148/s, inaram Vilage, Gandeed mandal] oo »o 0o oo oo

=30NCRERESTTY: | NODAD - 2300000129315 SORONUON {eRlvy 2I660001101023 jlgaﬁﬁmmmgﬁ?g; 3660001103829 23660001594083 |, . . . e Pefitioner \l\lfﬁggbeubrgiaag:(;eT:(!lanr%]ir;iiafozﬂgjf?buzbnMa'g{:r TS:}:Ar;gsa“n’aATISISSBEI;A:r{: -aT§§0.¥4i/Ez)Jlnqgtgg] (Rupees Thirty One Lacs 'Seventy 12/06/2024

236600021850985 23660002211808 23660002272212 | KONDAMALLEPALLI Notice is hereby given to the General Kulkacherla Village & Mandal Vikarabad Dis’ctrict,Telangana-509335. S '| Four Thousand Eight Hundred

- 23660001135098 2360001742145 | KORUTLA - 2366000182253 | | 23680001594753 2466D000286966 | ATMAKUR - 2366000115291 | | | Pub that the company proposcs fo mke | 1, Lan No. AP/HDB/KOSG/A0000000G3 Eighty Three Only)

Description of Secured Asset (Immovable Property) :- All that the House bearing No. 12-65 constructed R C C Floor on the open plot
admeasuring 200 sq yards in survey No. 697 situated at Kulkacherla Village and Mandal, Vikarabad District and bounded by: - North :Survey
No. 697, South :Remaining part of K. Prakash Reddy and Bolusani Sreedhar Reddy, East : Survey No. 697, West : Parigi to Nacherla Road.

Date : 15-06-2024 , Place: Hyderabhad

Sd/- Authorised Officer, Hinduja Housing Finance Ltd.

rl

muthoot

HOUSING FINANCE

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. C38 & €39, Bandra Kurla

Complex-G block (East), Mumbai-400051 Email ID: authorised.officer@muthoot.com,

Under Section 13 (2) of The Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest Act, 2002

DEMAND NOTICE

Whereas the undersigned is the Authorised officer of Muthoot Housing Finance Company Ltd. (“MHFCL") under Securitisation And Reconstruction of Financial
Assets And Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest
(Enforcement) Rules, 2002, issued Demand Notices under Section 13(2) of the said Act, calling upon the following Borrower(s), Co-Borrower(s), Guarantor(s) to
discharge in full their liability to the Company by making payment of entire outstanding including up to date interest, cost and charges within 60 days from the
date of respective Notices issued and the publication of the Notice as given below as and way of alternate service upon you. As security for due repayment of the

loan, the following Secured Asset (s) have been mortgaged to MHFCL by the said Borrower(s), Co-Borrower(s), Guarantor(s) respectively.

23660001734401 23660002182561 24660000199342 | MADANAPALLI - | | 068, Telangana within fourteen days of the date
NAGARKURNOOL - 2366001684813 2366000173461 | NALGONDA - | | 2200000 1734401 236600021825 R | of publcaton of this nois wih a copy o e | ||| Name of Borrower/s & LAN Dateof || = Dateof Total /s Amount (Rs.)
CTM ROAD - 23660001678515 23660001678765 23660002172580 | licant tits redistered ofice at th No NPA | Demand notice Future Interest Applicable
23660001615725 23660001687979 2366000209901 | NARAYANAPET - MARKAPUR - 23660001106963 23660001691880 23660001736007 applcant company at I's regisiered oftice at e , , ,
53660000453616 23660001613659 23660001665630 23660001685522 - address mentioned below: 7th Floor, Minerva Loan Account No. MHFLPROCHI000005008161 |29-Jan-2024 | 13-Jun-2024  |Rs.8,33,820.47/- (Rupees Eight Lakhs Thirty Three Thousand Eight
; : : 23RRO001998533 | MURALI NAGAR-VISAKHAPATNAM - 23660001636115 | | Complex 94, SD. Road, Secunderabad TG 1.Yemineni Rambabu,2.Veeranki Savitri Hundred Twenty And Paise Forty Seven Only) As on 13-Jun-2024
23660001727214 23660002295358 | NARAYANKHED - 23660001589893 09660001652714 23660001711624 2356000177553 23660002235383 | | 200003 IN- India, Telangana. _ :
For Malka Power Private Limited Description of Secured Asset(s) /Immovable Property (ies) - ALL THAT PIECE AND PARCEL OF THE PROPERTY BEING SITUATED AT GUNTUR DISTRICT,
23660001535671 23660001603834 23660001652104 2360001681309 | 15 4060000172473 | NAIDUPETA - 23660001684774 | NANDIGAMA - S| |1 TENALIREGION DIVISION. REPALLI SUB-DIVISION LOCATION, DINDI GRAMA PANCHYATI AREA OF DINDI VILLAGE, SURVEY NUMBER 54/2, ADMIRING MY RIGHTS
23660001695643 23660001 710756 23660001 736977 23660002218085 | 23650001688526 23660001707013 | NANDYAL - 23660007263471 Manish Nathani TO AC 0.78 CENTS OF SETTLEMENT PROPERTY BOUNDARIES: EAST : PANCHAYAT ROAD SOUTH : MY REMAINING LAND (YAMINENI.MANGAMMA) WEST : LAND OF
NARSAMPET - 22860001127573 23660001145499 23660001145670 | % | o , SONTI, VENKAIAH, AND OTHERS NORTH : LAND OF GUDI PALLI. VENKATESWARA RAO AND OTHERS IN BETWEEN THE ABOVE BOUNDARIES, THERE IS A LAND AREA
> NARASANNAPETA - 24660000191246 24660000221502 24660000235135 | | Place: Raipur Director

OF 726 SQ. YDS (OR) 606.936 SQ.MTS OF OPEN LAND. THIS LAND IS ADJACENT TO DINDI GRAMA PANCHAYATI DOOR NO:1-54/A.

Date: 15th June, 2024 DIN: 01008218

23660001178576 23660001178786 23660001484920 23660001604956
23660001772598 23660002172260 23660002178349 23660002232388
23660002275546 24660000309697 | NIZAMABAD - 23660001602030
23660001617012 23660001623680 23660001662635 2366000167607
23660002212516 | PARKAL - 23660001106333 23660001160300
23660001161158 23660001634369 23660001644 780 23660001683765
23660001702472 23660002237159 23660002242359 23660002261333
23660002267942 24660000243510 24660000325766 24660000391040
24660000398357 | PEDDAPALLI - 23660000684471 23660001115776
23660001117383 23660001133672 23660001140148 23660001166375
23660001166529 23660001365084 23660001365844 236600013590540
23660001598995 23660001599103 23660001623490 23660001626014
23660001641855 23660001648773 23660001664332 23660001672326
23660001681979 23660001721865 23660001757327 2366000203404
23660002322529 24660000300234 | RAMAYAMPET - 24660000194691 |
SANGAREDDY - 23660001110465 23660001187119 23660001643852
23660001649321 23660001683315 23660002173968 23660002228876
23660002259297 | SATHUPALLY - 23660001096410 23660001131685
23660001485108 23660001686920 236600017 72068 | SIDDIPET -
23660001132403 23660002233356 | SURYAPET - 23660001510563
23660001702032 23660002249106 23660002251652 24660000225284
24660000331564 | THORRUR - 23660001169623 Z3660001591878
2I66000220:3493 23660002242409 24660000126197 | VANASTHALIPURAM
- 23660001131085 23660002031856 23660002032364 24660000238800
| VEMULAWADA - 23660001101473 23660001112782 23660001127783
23660001152665 23660001187019 23660001593844 23660001625316
23660001646916 23660001675071 23660001680761 23660001719780
23660001752666 23660002024840 23660002029891 23660002214113
23660002240313 24660000354811 24660000368344 | VIKARABAD -
23BE0001167447 23660001614347 2660001668364 23660001674193 |
WANAPARTHY - 23660002248238 23660002271693 24660000370220 |
YADADRI-BHOMGIR - 23660001 100554 | ZAHIRABAD - 23660001 088465
23660001178336 23660001642633 23660001647814 23660001648783
236600016095313 23660001716365 23660001721525 23660001779635
23660001973650 23660002012393 23660002233686

Note: The auction is subject to certam terms and conditions mentioned in the bid form,
which is made available before the commencement of auction.

24660000327933 24660000849200 | NARASARADPET - 23660001609327
| NELLORE-BV NAGAR - 23660001117293 | NUZVID - 23660001142144
23660001142644 23660001703040 23660001703060 | ONGOLE -
23660001847008 23660002278231 24660000343292 | PALACOLE -
23660001665760 24660000338982 | PALAMAMER - 23660001728263
23660002187242 | PEDDAPURAM - 23660001615575 23660001644190
23660001664612 | PONNUR - 23660001657895 23660001670060
24660000245966 | PRODDATUR - 23660001179084 23660001639250
23660001801105 23660002194078 | RAJAM - 23660001643652
23660001660129 23660002206608 23660002272992 23660002299807 |
RAJANAGARAM - 23B660002256153 | RAMACHANDRAPURAM -
2360002233996 23660002273420 24660000173541 | RAMANAYYAPETA-
KAKINADA - 23660001169343 23660002227578 24660000388876
24660000398337 | SUJATHA NAGAR-ONGOLE - 24660000360919 |
TADEPALLIGUDEM - 23660001627603 | TADPATRI - 2366000155873596
23660001603578 23660001633151 23660001654231 23660001674263
23660001989570 | TIRUPATI - RC ROAD - 246600001 73081 24660000226313
| TUNI - 23660001137604 23660002260734 | VIJAYAWADA PATAMATA -
3660001672786 236600017 78087 24660000235475 | VINUKONDA -
246600001 73501 | VISAKHAPATNAM DWARAKANAGAR - 23660001761879
23660002259157 23660002271743 | VIZIANAGARAM - 23660001151637
23660001695403 23660002225422 24660000293114 | YEMMIGANUR -
23b60001696421 236600071 708421 23660002187772 23660002205590 |

Mote: The auction is subject to certain terms and conditions mentioned in the bid form,
which is made available before the commencement of auction,

If the said Borrower, Co-Borrower(s) & Guarantor(s) fails to make payment to MHFCL as aforesaid, MHFCL shall be entitled to take possession of the secured
asset mentioned above and shall take such other actions as is available to the Company in law, entirely at the risks, cost and conse?uences of the borrowers.

The said Borrower(s), Co-Borrower(s) & Guarantor(s) are prohibited under the provision of sub section (13) of section 13 of SARFAESI Act to transfer the
aforesaid Secured Asset(s), whether by way of sale, lease or otherwise referred to in the notice without prior consent of MHFCL.

Place: Andhra Pradesh, Date: 15 June, 2024 Sd/- Authorised Officer - For Muthoot Housing Finance Company Limited

Muthoot Finance GOLD AUCTION NOTICE G5TN - 36AABCTO343B8122

Registered Office:  Znd Floor, Muthoot Chambers, Banerji Road, Kochi-682 018, Kerala, India. CINLESS10KLYPATPLCOT 1300, Pho+91 484 1396478, 2384712, Faw+91 484 2396506,
mailsEmuthootgroup.com, seesmuthootfinance.com

Matice is hereby given for the information of all concerned that Gold Omaments pledged with under mentioned branches of the company, which were overdue for
redemption and which have not been redeemed so far in spite of repeated notices, will be auctioned at the concerned branches on 22.06.2024 at 10.00AM. In any case
if the auction could nat be conducted on the above said date, the Auctionear is having the right to postpone the auction to following 2™ auction dates or on subsequent
dates at given centers without any further notice, Any change in auction date will be published at the place of auction.

Znd auction date : 26.06.2024,04:00PM, Auction Centre : Muthoot Finance Ltd - Rukminipuri Colony Branch Plot No. 14/4, First Floor, Surabhi Complex, Opp.
Food World, Rukminipuri Colony, A5 Rao Nagar 500062 (Medchal-Malkajgiri District)
Lew Quality/Low touch/Insufficient weight deduction accounts details- HYDERABAD--RUKMAINIPURI COLONY[15156)- M5L- 26429, NEREDMET-(AP)[2449)- MAL- 4735,

2 auction date : 26.06.2024,10:00AM, Auction Centre : Muthoot Finance Ltd, 3-11-482/1 Shiva Gnaga Colony Saroor Magar Mandal 500074 (Hyderabad
Urban District)

Lew Cuality/Low teuch/Insufficient weight deduction accounts details- HYDERABAD - BARKATHPURA[1146)- MLM- 368, HYDERABAD - RETHIBOWLI[3111)- MLM- 515,
HYDERABAD - TOWL CHOWKI[1119)- MLM- 767, HYDERABAD -BALKAMPET{1655) TMS- 5, HYDERABAD -MUSHEERABAD(1293)- MAL- 5679, HYDERABAD-AMBER-
PET-AZAD MAGAR(2934]- MHL- 2163, HYDERABAD-BAHADURPURA[1S56]- MHL- 974, HYDERABAD-HIMAYATH NAGAR{ZO1 T} MAL- 1894, MHL- 1672, HYDERABAD-KRISH-
WA MAGAR{1351)- MDL- 853, HYDERABAD-CSMANGUNN1576)- MHL- 1753, SECUNDERASAD - LALAPET(3440)- MLM- 577, SECUNDERABAD-PICKET( 2634} MHL- 1304,
1466, SECUNDERABAD-TRIMULGHERRY{1932)- MHL- 1577,

Ind auction date @ 26.06.2024,12:00PM, Auction Centre : Muthoot Finance Ltd, Vikarabad Branch , H.No:4-3-303 First Floor Alampally Road Vikarabad,

Vikarabad Dist, Telangana State-301101 (Vikarabad District)
Low Cluality/Low touch/Insufficient weight deduction accounts details- TANDUR - {AP)(3499} MAL- 23198,

Ind awction date : 26.06.2024,01:00PM, Auction Centre : Muthoot Finance Ltd,7-4-25/1, Omkar Magar Bairamalaguda Village, Ranga Reddy 500074
(Rangareddy District)

Losw  QualitydLons touchyInsufficient weight dedwction accounts  detadls- KESHAMPET -
IBRAHIMPATHMAM SAGAR ROAD-(AP)2348)- MAL- 20827, EONDURG - [TE)(A972}- MSL- 3014,
2nd auction date : 26.06.2024,02:00PM, Auction Centre : Muthoot Finance Ltd., Plot No.2, Nh9. 15t Floor, Adj. To Police S5tation, Pothireddypally " X" Road,
Sangareddy (Sangareddy District)

Low Quality/Low touch/Insufficient weight deduction accounts details- PATANCHERU(1314)- MAL- 13555,

Mote: Customers can release the gold omaments before the suction date (22,06.2024)

Mote: Bidders are requisted to produece identity Card J/ Pan Card MoJ GST Certificate,
[Incase Registered Dealers) Swocessiul bédders chould transfer the full aaction amaount by RTGS

Sdv-
Manager
ALl Small Finance Bank Limited

[TE){5184}- MHL- 516, BHARAT NAGAR-MOOSAPET(4820)- BVS- 175,

For Muthoot Finance,
M/s. S5R & Co., Law Associates, 1-19-72/1/2,
Rukminipuri Colony, Behind Spencers, ECIL Post, Hyderabad - 62

Place : Hyderabad
Sd- Date : 15.06.2024

Manzger
ALl Small Finance Bank Limited

financialexp.epaprin

.. . HYDERABAD
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